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MR. SPEAKER : Question No. 607 -
Shri Krishna Chandra Pandey.

(Interruptions)

SHRI H. N. BAHUGUNA : Sir, let him -

say. (Interruptions). Sir, these gentlemen
are making all types of allegations. Have I
ever spoken to Mr. Shiv Shankar on the
allotment of gas agencies ? Ask the mini~
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ster. If the minister confirms their charge,
I go, but if the Minister does not have and
now these friends must accept or go.

(Interruptions)

PROF. K.K. TEWARY : Sir, a member
of Parliament, Shri Bahuguna, has admoni-
shed the minister, Can he deny it ?

(Interruptions)

SHRI H. N. BAHUGUNA : Sir The
allegation is totally illffounded. I make an
open challange that if the Minister con-
firms that I have spoken to him, written to
him or pressurised him or obstructed him
in any manner with regard to allotment of
Gas agency I am willing to go. Otherwise,
these people, who are absolutely making
irresponsible allegations must go.

(Interruption)

PROF, MADHU DANDAVATE : He
will go in 1985, Sir.
(Interruptions)
MR. SPEAKER : Shri Krishna Chandra
Pandey.

SHRI KRISHNA CHANDRA PAN-
DEY : Question No. 607,

(Interruptions)

Application of M/s Pfizer
on Protinex

*607. SHRI KRISHNA CHANDRA
PANDEY : Will the Minister of CHEMI-
CALS AND FERTILIZERS be pleased to
State :

(a) the details of application of M/s
Pfizer on Protinex;

(b) whether Protinex is a drug or a
food item;

(c) when was it made food item, when
a drug and what is its status today;

(d) was any approval given for Protinex
under DPCO in 1970 and 1979; and

(e) if so, the details of the approval ?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE)} : (a) There was no application
for Protinex as such. The application was
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for Protein Hydrolysate. Details are as

below :
Date of  Date of Capacity
Application Licence approved

22.4.1954 16.12.1954 18 tonnes/annum

24.5.1960 28.9.1960 to 36 tonnes/annum(SE)
29.6.1962 15.4.1963 to 110 tonnes/annum(SE)

(b) and (c) Except between 1972 and
1976 Pfizer have been marketing Protinex
as a drug item.

(d) No approval has been given.
(e) Does not arise.
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PROF. N.G. RANGA‘: How many years

will you take?
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SHRI VASANT SATHE : They have
taken all these years. I will take only a few
months.

Creation of Separate Telegraph
Engineering Division for
Mizoram

*608. PROF. NARAIN CHAND PA-
RASHAR : Will the Minister of COMM-
UNICATIONS be pleased to state :

(a) whether the creation of a separate
Telegraph Engineering Division for Mizo-
ram has been proposed and subsequently
approved by Government on a sub-stand-
ard basis as a special case;

(b) if so, the date with effect from
which the proposal has been approved;
and

(c) if not, the likely date by which it
would be approved and the reasons for
delay?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(VIJAY N.PATIL) : (a) No Sir, the crea-
tion of a separate Telegraph Engineering
Division for Mizoram has not been propo-
sed. The proposal is for placing a higher
level officer for the better management of
Telecom. assets in the Union Territory of
Mizoram which has been taken up for
approval.

(b) The proposal which is under consi-
deration has so far not been approved.

(c) No definite date can be given at this
stage.

PROF. NARAIN CHAND PARA-
SHAR : May I know from the hon. Mini-
ster whether this proposed higher level
office would meet the demands of the area
and, if so, what is the_exact designation of
the officer and what will be his function?

SHRI VIJAY N. PATIL : The propos-
ed higher level officer will definitely meet
the demands of the area. The higher level
officer is proposed for this area considering
its strategic importance and other factors
relating to this Union Territory.

PROF. NARAIN CHAND PARA-
SHAR : What is the exact designation of
this higher level officer?

CHAITRA 22, 1905 (SAKA)

Oral Anwers 22

SHRI VIJAY N. PATIL : His designa-
tion will be Director, Telecom.

PROF. NARAIN 'CHAND PARA-
SHAR : Is the Department considering
any other proposal to have similar arran-
gement in other parts of the country?

SHRI VIJAY N. PATIL : This area,
that is, Mizoram, as I have already men-
tioned, is of strategic importance and it is
a Union Territory. Consindering the sepa-
rate entity of the area, we are proposing
the higher level officer there. We are pro-
posing such officers not only in Mizoram
but in Imphal, Agartala, Kohima, Itanagar
and Aizwal, that is, north-eastern region.
Such proposals are not under our conside-
ration for other areas although they may
be hilly areas.

SHRI K. PRADHANI : Q. No. 610.

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING AND MINISTER OF
STATE IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI H.
K.L. BHAGAT): With your permission,
Sir, 1 am changing the expression ‘‘hari-
jans’’ used in the Answer to “‘Scheduled
castes and Scheduled Tribes”. I am sorry
for the lapse.

Films on Tribals in Orissa
* 610, SHRI K. PRADHANI : Will the
Minister of INFORMATION AND BRO-
ADCASTING be pleased to state :

(a) whether Governmet of India have
given encouragement to making of films on
Tribals; and

(b) if so, the names of such films parti=
cularly in the State of Orissa on the lives
and living conditions of the Tribes ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING AND MINISTER OF
STATE IN THE DEPARTMENT OF
PARLIMENTARY AFFAIRS ‘
(SHRI H. K. L, BHAGAT) : (a) Films
Division publicises the policies and pro-
grammes of the Government for the bene- -
fit of the people in general, and for rural,
tribal and weaker sections in particular, It





